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TO BE PUBLISHED IN TFE GAZITTE &
PART IT, SECTION 3{(i) DATED THE 26T

L

GOVERMNMENT OF INDIA

MINISTRY CF HOME AFFAIRS

Mo

Hew Delhi, the 26th Nov., 1987

G.s.R._:ng_mjgl.- In exercise of the powers conferred
by section 10 of the Dadra and Hagar Haveli Act, 1961
(35 of 1961), the Central Covernment hereby extends to
the Union territory of Dadra and Nagar Haveli, the
Gujarat Minor Forest Produce Trade Nationalisation Act,
1979 ( Gujarat Act Wo. 7 of 1979), as in force in the
State of Gujarat on the date of this notification,
subject to the following modifications, namelyi-

MODIEFEICATZIQXS

— e e —

i
1ls Save as otherwlse directed hereinafter, throughout

AT = A
the Act,—

‘(a) for the words "State" or "State of Cujarat”,
vherever they occur, the words "Union territory.
of Dadra and Nagar Havell" shall be substituted;

(b) <for the words "State Govermment", the word
sadministrator® shall be substituted. '

2 Tn section 1; for sub=section (3), the following

e

aub-section shall be substituted, namely:-—

¥ (3) Tt shall come into force on such date as the
Administrator may, by notification i_ﬁl}.__tlﬂ-ea—-*""-_""'
fficial‘Gazette, appoint.” S

3e "In section 2,=

(a) clause (1) shall be renumbered as olause (1B)
ond before clause (1B) as so renumbered, the

#gllowing clauses shall be inserted, namely:-=

1 (1) "Administration” means the Dadra and
Magar Havell Administration’;

' (14) “Administrator® means the Administrator
of the Union territory of Dadra and Nagar
imveli appointeda by the PRresident under article

239 of the Constitution'y
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(b)

(c)

(a)
(e)

(1)

—f2 =

for clause {2), the £ollowing clause ghall l=
substituted, namelys—

1 (2) Mappointed day” means +he date of
of this Act provided under sub- section(
Section 1';

for clause (3), the following clause shall be
substituted, namelys=

1 (3) "authorised officer® means a person or an
officer of the Administration appointed by it, by
an order published iIn the Official Gagzette to
sell, purchase OI transport any minor forast
produce on behalf of the Adminietration under the
provisions of this Act, and includes an officer
of the Corporatiocn suthorised by it undexr sub-
sectionf(B) of section 6'7

clause (4) shall be omitted:

for clause (6), the following clause shall be
substituted, namelys-—

1(6) "Corporation” means For est Development
Cor?oration of a State appointed under cub~ section
(2 of section 6 of the Act;

after clause (10), the following clause shall be
cubstituted, namely3=

' (108) "Regulation” means the Dadra and Nagar
Haveli Land Revenue Administration Regulation,
1971z

for clause (11), the following clause shall be
substituted, namelys~

1{11) “union territory” means the Union territory
of Dadra and Nagar Haveli': ' :

in clause (13), for the word Boode?, the word
"Regulation” chall be substituted.

In sec-ion 3,-

(a)

in suo-section (1) ,-

(1) in the opening portion, for the words "State
Government®, the 'words "Central Government® shall
be substituted;

(11) clause (i), for the words, “appointed day"

the words “date, this Act comes into force" shall
be substituted;
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10.

11.

e 30

(b) in sub=scction (2), the words "subject to +h
provisions of the Bombay Prohibition act, 1949,
chall be omitted alengwith the marginal reference.

In section 4, provise to sub-section(1l) shall be
omitted.

In section 6,=-
(i) the proviso to sub-section (2.) shall be omittedf

(ii)after sub-section (2), the following sub-section
shall be inserted, namelys-—
" (24) Notwithstanding anything contained in sub-
section(1l), the Administrator may, after consul-
tation with the Forest Development Corporation
of any State, appoint such State Forest Develop-
ment Corporation as the sole @gent for the
purpose of selling, purch&sing or transporting
any minor forest produce and such appointment
shall be on such terms and conditions as may be
determined by the Administrator.”

In section 7; in sub=section (1); in the explanation,
for clause(ii), the following clause shall be
substituted, namclys~

P (11) "Scheduled Tribed® shall mean tribes or tribal
communities or parts of, or groups within such tribes
or tribal communities as are declared and notified
as such under the Constitution (Dadra and Nagar
Haveli) Scheduled Tribes Order, 1962."

In section 9,-

(2) in sub-section (5), for the words "Btate
Government" occcuring for the second and fourth
times, the words "Central Government” shall be
suhetituted;

{(b) in sub=section (6), for the words, "State
Government”, the words "Central Government”
shall be substituted;

(c) “p sub-section (8), for the words "State
Corrernment”, the words YCentral Government"
shall be substituted. :

In s=ction 11, for the words "sState Government“:

the words"Central Government” shall be substituted.

T section 13, the words "of the State Government®
cghall be omittade

In section 15; in clause (b), for the words
# gtate Government®, the words "Central Government” "
shall be substituted.
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¢« In section 18, the following secticn shall be
substituted, namelyvi=

secution or other lzgal

1] ¢ against tho Central
Government, the Administrator, the Corporation,
an aunthorised o er, an agaont or any ¢ther
employce serving in connection with +the .
administraticn of the Uaion territorv or of the
Corporation for anything in good faith done or
intendad to be done in pursuancce of this Act

or any rules made thereunder.”

#18. Wo suit,
proceéding sha

13. In soction 20, sub-sections (4) and (5) shall
be omitted.

14. In section 22, sub-section (2) shall be omitted.

15+ Section 23 ghall be omitted.

o
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THE GUJIARAT MINOR FOREST PRODUCE TRALDE 1y TIOVAL ISATION
ACT, 1979 AS IN FORCE IN THE STATE OF GUIARAT AS

EXTENDED 7C THE UNION TERRITCORY OF DADRA AID NAGAR HAVELIL.

(GUTARAT ACT NO. 7 OF 1979)

ot )

An Act to provide for the nationalisation of trade

in certain minor forest produce in the State of Gujarate
Tt is hereby enacted in the Twenty-ninth Year of the
Repuvblic of India as followss—

1s (1) This Act may be called the Gujarat Minor Forest
Produce Trade Nationalisation act, 197%.

{2) It extends to the whcle of the Union territory
of Dadra and Nagar tavelle

(3) Tt shall come into force on such date as the
Administrator may, 5Y notification in the Official
cazette, appoint.

. In this act, unless the context otherwisc requires,=

(1) Wadministratieh”means The Dadra and Nagar
Havel i Administrations

(1a) "adninistrator” means the Administrator of
the Union territory ~f Dadra and Nagar Havell
-appointed by +he President under article
539 of the Constitutions

(1B) "agent" means an agent appointed under
section 67

(2) "appointed day" means the date of enforcemenf
~F thig Act provided under e section(3
of section 17 '

(3) “authorised cfficer” means & person oOr an
nfficer of the administration appointed by it,.
by an order published in the Official Gazette.
to sell, purchase OF transport any minor
forest produce on behalf of the Administration
under the provisions of this Act, and includes
an ¢ folcer of the Corporation authorised by
1+ under sub-scction (3) of section 67
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(5) #oommittee® means the Advisory Committee consti-

tuted under sub-section (1) of section

(6M sCorporation” means the Forest Devel opment
Corporation of a State appointed under sub-
section(2a) of section & of the Acts

(71 "grower®™ means @ person wio grows any minor

; forest produce in the land in his possession,
! hether as an occupant, temant or in any other
: capacity, and includes, in relation to such
produce grown in any unoccupied land or any
forest land or waste-land. comprised in any
reserved OF protected. forest constituted under
the Indian Forest Act, 1927 ,~

(2) where such land is leased, the lessee, and

(b) where such land is not leased, the Adminisc-
trator; ;

(8) import" means tc bring into the Union territory
from outside the Union territory ctherwise than
across a customs frontier;

(9) Mminor forest produce" means any of the following
clagses of forest produce:-

{a) timru leaves.
(1) mhowra flowerse

(c) mhowra fruits, seeds and doli, - i _

(@) any other class of forest produce which the
Administrator may, by notification in the
Official Gazette, declare to be a mipor forest
produce for the purposes of this Acty

(10) Yprescribed”" means prescribed by rules made under

' thig Acty

(10a) "Regulation” means the Dadra and Nagar Havelil
Land Revenue Administration Regulation, 1971;

(11) “Union territory” means the Unlon territory of
Dadr. and Nagar Haveli;

(12) "Unit" means an arca of the Union territory consti-

+uted as a unit undcr section 57 |

(13) words and expressions used but not defined in this
Act sghall have the meanings assigned to them, in
the Regulation or, as the case may be, in the
Indian Forest Act, 1927

5. (1) 1iotwithstanding anything contained in any law for
the time being in force or in any settlement, grant, agreement,
usage, custom, Or any decree or order of a Court Or any
Tribunal or any document having the force of law, no person
other than the Central Covernment, an authorised officer or

an agent shall sell, purchase oI transport =

ccntd;:é/;




(1} with effect on and from the date, this Jct comes
into force, any of the minor forest producce
cpecified in sub-clauses (@), (b) and {c) of
clause (8) of section 2, and

(ii) with effoct on and from the date of publication in
the Officizl Gazette of a notificatisn issued
under sub-clause (d) of clause (8) of scction 2,
the minor forest produce declared as such under
such notification,

(2) Tt shall be lawful for-

(2) any person to sell any minor forest produce
to, or purchase any minor forest produce from
the administrator, authorised sfficer or an
agenty

(b) a firower to transport any minor forest
produce grown by him from any place in a
unit where such produce has been grown to a
purchasing centre or depot set up in that
unit under scection 8 or to any other place
in that unit;

(¢) (i) any person who has purchased any minor
forest produce from the Administrator, or
an authorised officer or an agent, and

{ii) any person who has purchased any minor
forest produce from another person under
clausc (e)

to trangport the same, in accordance with the
terme and conditions specified in a permit
jigsued by such authority and in such manner
as may be prescribed, for the purpose of
being used in the manufacture of finished
goods within the Union territory or for the,
nurpose of sale outside the Union territory,
~r for the purpose of re-sale to the
Administrator, an authorised officer or an
agent;

(d) any person to import any minor forest
produce or to transport the minor forest
" pkoduce so’ imported, in accordance with
e +he terms and conditions of a permit lssued
by such authority and in such manner as may
be prescribed; and

(e) (i) any person, who has purchased any minor
forest produce from the Administrator or
authorised officer, or an agent to sell such
of the minor forest produce, as may be
specified by the Administrator by general or
snecial order published in the Official
Gazctte, to any cther persony and

contdesed/=
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(11) other person to whom the minor fore
is so offered for purchnsc to rurcha se

in accordance with tha torms and conditions speeliiz:
in a permit issued to the seller for the pursose

~f sale and to the purchaser for the purpose of
purchase, by such anthority and in such manner s
may be prescribed.

Esplanation.— For the purpase of this section, a
transfer of a right to collect any minor forest |
produce or an exchange of minor forest produce for
a~me other thing shall be ~omad to be a sale, and

in acquisiticn of @ right to collect any minor
forest produce Or 3an exchange of any thing for some
minor forast produce shall be doemed to be a purchass

=

cf

4, (1) The Administrator ghall, after consultation with
the Committee and having regard to the factors specified in
sub=section (3), fix in respect ~f each class of minor
forgst produce, the price at vhich such produce shall be
purchased by it of by an authorised officer cor by anagent
from growers cf that produce. in the ysar following the year
in whichk the pricde is fixeds

. (2) The price fixed under sub-sccticn (1) shall be
publ ished in the Official Gazette and in such other manner
as may be prescribed, not later than the 31st day cf
December of the vear in wihich it is fixed, and the price. -
oo Fixed shall not be altered mring the vear to which : &
relatess: '

~ Provided that where the Committeoe falls to tender
sdvice within the pericd specified under ub-section (3)
of section 7 or such further period not exceeding fifteen
days as the sdministrator may allow, the Administrator
may f£ix the price without such advice.

_ (3) For the purpose of fixing the pricé of any minor
farest producc undcr sub=section (1), the Administrator
chall have regard to the following factors, namelys-

(2) the price, if any, fixed under +this Act or under
any other law for the time being in force, for the concernac
minor f£orest produce in the unit during the preceding three
or tWo yeRrs Or one year, as the case may Iy for which
such price may have boen fixed, and wherga no such price
may have been fixed for any such year Or y&ars the price
for the concerned minor forest produce prevailing in the
vear - in whict the price is fixed or such price as would
have provailed, in the unit during the next succeeling
}‘_Qar;
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(b) the quality of the mincr forest produse,

(c) the transport facilities available,

(@) the cost of transport,

(e) +the general level of weges f7r unskilled lepour
prevalent in the i a

(£) such other factors as may ke prescribed.

Constitution 5e The Administrator mey, in respect of any minor forest

cof unitse. produce, by notification in the Official Gazctte, divide
the whele Unlon territory into such number of units, and
cach of them comprising such areas, a8 the Administrator
may deem fite. ' :

Appoint— 6 (1) The Administratcr may, £°r the purpose of selliné;
mznt of purchasing or transperting any minor f£orest produce on
agentss its behalf, appoint any person as an agent in charge of any

unit and it shall be iawful to appoint the same perscn &s
an agent for more than one unit.

5 ' (2) The terms and conditions of appointment of any
agent shall be such as may bec gspecified by the Administrator
in the order of appointments

Provided that nothing contained in this scotion shall
prevent the Administrator from appointing the Corporation
as the sole agent for the purpose of selling, ourchasing
or transporting any minor £orest preduce and such appoint-
ment shall be on such terms and conditions as may be
deterningd by the Administrator.

(2a4) Notwithstanding anything crontained in sub=section
(1) the Administrator may after consultaticn with the
Prrest Development Corporation of any State, appolnt such
State Foreost Development Corporatinn as the sole agent for
the rurpnse of selling, purchasing or transporting any
minor forcst produce and such apnointment shall be at such
terms and conditions as may be determined by the Admini s=
trator,

(3) If the Corporation is appointed by the Adminis-
trator as its sole agent under this section, it shall be
lawful f£or the Corporation’'to authorise any person '
including its officers for the purpose of selling,
purchaging or transvorting any minor forest produce on its
behalf under the provisions of this Act.

(4) The »oministrator may prescribe the procedure
for the appointment of an agent under sub-section (1) «

contdeeeb/~
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itution 7 (1) The Administrator shall, by notification in the
visory Official Gazette, constitute an Advisory Committee consist
ttec, ing of such mombers not exceeding five as may be specified

in such notification for the purpose sgpecified in sulb-
section (2)¢

Provided that =

(i) atleast one member shall be from amongst the
persons whe, in the opinion of the Administrator, aro
traders ordinarily carrying on the trade of buving or
selling of some mincr forest produce,

_ (ii) atleast one member shall be from amongst the
persons who, in thec opinion of the Administrator, are
growers, and

(1ii) atleast one mcmber shall be from amongst parsons
belonging to the Scheduled Tribe Ss who are members of the
Forest ILebourcrs Co~-operative Societie

Explanation -~ Por the purpose of this proviso,=—

(1) a trader or a growecr shall mean, in a casc where
the trader or the grower is a local authority, a2 society,
a company or a&ny other assoclation of individuals, a person
authorised in writing by such local authority, society,
company oOr associaticn, @s the case may be, to represent
it on such committecs

(ii) "Scheduled Tribes® shall mean tribes or tribal |
communitics or parts of, or groups within such tribes or
Jas are tribal communities/declarcd and notified as such under the
Constitution (Dadra and Nagar Haveli) Scheduled Tribes
Order, 1962,

(2) The Committee shall advice the Administrator in
the matter of fixation under scoction 4 of the fair and
reasonable price at which any minor forest produce may be
purchased by the Administrator, an authorised officer or
an agent, and in respect of such cther matters relating to
the admlnistration of this Act as may be refcrrcd to it by
+hﬂ Administrator,.

(3) The Committee shall tender its advice to the
Administrator within such p;r*od as the Administrator may
specify in that behalf.

(4) The Committee shall perform its functions in such
manner as may be prescribed,

(5) The members of the Committee shall be entitled
to guch remuncration and travelling and other allowances as
may be preoscribed.

(6) The term of the Committec shall be cne year from

the dato on which it is constituted:s ;

contd...}yé
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Provided that the Administrator may, by 2n order in
writing, extend the s2id term for a further perind not
axceoeding Onc Yo&re.
8. (1) The Administrator shall, having rogard to tho
<

convenience of growers and collectors of minor forest produe:-
sct up at such places in zach unit such nuabzr of ruvchawlnf
centres or depots as it may think £it, for the purchase and
sale of mincr forest produce under the provisizns of this
Act T

(2) At every such purchasing cehtre and depot, there
shall be displayed prominently on a notice board kept for
the purposc a list showing in Gujarati and in such other
scrlpt or language as may be intelligible to the porsons
in that locality, the price of each of the minor forest
produce fixed by the Administrator under scectiosn 4 and the
hours at which any minor forgst produce shall be purchased
or scld at that contre or depot,

9. (1) The Administrator or the authorised cfficer or agent
shall be bound to purchase at the price fixced under scction
4 any minor forest produce offercd for sale at the purchasin
centre or dopot during the hours notified for tho purpose
under sub-scction (2) of section 8%

Provided that the Administrator or the authoriscd

_officer or the agent may rofuse to purchase any minor

forast produce which, in the opinion of the Administrator,
authorised officer or, as the case may be, the agent is
nct fit for the purnose of manufacture of finilshed goeods.
using such preduce, or for any other commercial purposecs .

(2) ang persons aggricved by the refusal of the
authoriseﬂ nificer or the agent to purchase any minor forest
produce may; within fiftenn days from the date of such
refusal, make a complaint such refusal to such officer
superior in rank to the authorised officer, as the Adminis-
trator may cmpower in this behalf for -the purpose of hearing

stich complaintss Y=, % . .

(3) On receipt of a .complaint under sub-section (2),
the officoer empowered to hear complaints under sub-section
(2) (hCI”lﬁﬂft“r referred to as "the competent officer™)
may, after holding such inguiry as he thinks fit and -after
ucgr*ng the parties concerned, either allow or reject. the
Cfmplalﬂba 3 ' ' o

(4) Whoreo the competent officer allows the cdmolalnt
cn the ground that the rofusal of the authorised office
2r the agent t. zurchase the minor firest produce was no*
justified, he mey direcct the authorised officer or the agent
to purcaasc the same, and to pay to the aggrieved person
such price for the minor forest produce s> purchased by him
28 the agrricved perscsn would have been entitled to under
sub=scctinn (1) had the authoriscd officer or the agent,
as the case may be, noct refused to purchasc ite

contdee 8/~
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‘Reglstration.

_ (5) Nothing in this section shall be conetrued &0 debar
+the Administrator or the authorised officer or the agent
from appropriating to the Central Government any minor
forest produce cffersd for sale, if the administrator or

the authorised officer or the agent hasg resasm 0 bel iove
that such produce appertains to forsst or land belonging €0
+he Central Government and paying to the person so offering
such produce for sale only such charges, if any as may have
been incurred by such persen in collecting such preduce, i
subject tc such rules, as the administrator may from time

+o time nmAake.

(6) Where any nerson is aggrieved by the appropriation
of the minor forest produce to the Central Government under
sub-sectiocn (5) by an authorised officer or an agent, he
may make a compalint to the competent officer.

(7) On rcceipt of a complaint under sub-section (6) the
competent officer may, after holding such inguiry as he
thinks fit and after hearing the parties concerned, clithe r
all~w or reject the complaint,

(8) Vhere the competent officer allcows the complaint,
he may dircct the authorised officer or the agent to make
payment to the aggricved person nf an amount not. less than
the price of such minor forest produce as would have been
payable to him under this section at the time when such
produce was appropriated to the Contral Government.

10, Any perseons including an authorised officer or an
agent, aggrieved by the decision of the competent officer

‘under sub-section (3), (4), (7) or (8) of section 9 may,

within a period of thirty days, from the date of communi-
catiosn £2 him of such decision, make an appeal to the
Edministratcor and the decision of the Administrator on such
app#al shall » final and shall not be called in question
in any court,

11 . EBEvery grower, not being the Central Government, whoe har
Auring the year immediately preceding the appeinted day or
the ycar preceding any subsequent day, grown ‘any minor
forest produce excceding such quantity as may be prescribed
shall, within thirty days after such day, on payment of suct
foes and in such manncr as may be prescribed get his name
and address registered in a register to be kept by the

.preacribad officer, together with the particulars regarding

the guantity of the miner f£orest produce grown by him and
the land in which such produce is grown during such years

A "‘I’ltﬂ e 0 .9'/-
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12, any minor forest produce purchasad by the Administrator

o authorised cofficer cor an agent, under this act,
@ or ntherwisc disposed of in such mammer 2s

rator may, by & general or special order, i

13, The Administrater may, by an order published in the
Official Gazette, delegat ~£ its powers (nther than
the power to fix the price of minor forest produce under
coction 4 and the nower to make rules under section 20)

or functirns under this Act or the rules made thareuncer
'to any officer or authority not below the rank of & Range
Forest Officer or an Assistant Project ManaGer of the
Corporation, who shall exercise or perform the some, subject
+o such conditions and restrictions as the Administrator
may specify in the ordere. :

14, (1) Any Forest officer not below the rank of &

Range Forest Officer or any Police Officer not below the
rank of a Sub=Inspector or any other person authorised by
the Administrator in this behalf, may, wvith a veiw to -~
securing compliance with the provisions of this Act or the
rules made thereunder or to satisfyinghimself that the said
provisions have been complicd withe

(i) stop and search any person, boat, vechicle or
rcceptacle used or intended to be used for the transport of
any minor forest produce; -

(i1i) enter and search and place;
(iii) seize mincr forest produce'in respect of which
he suspucts that any provisicn of this Act or the rules
made thereunder has been, is being or is abott to be,
contravenad, alongwith the receptacle containing such

‘produce or the vehidle or boat used in carrying such produce.

(2} Bvary perscn seizing any minor forest produce or
ather property under clause (iil) of sub~section (1) shall
place on such produce oOr other property a mark indicating
that the same has been so szized. : :

(3) Any forest officer not below the rank of a Range
Forost OfFicer who has seized any property other than a
minor forest produce, under clause (iii) of sub-section
(1) may rclcase the same on the execution by the owmer
thereof of a bond for the production of the property £o
released, whenever requlrede -

(4) The minor forest produce and other property

seized under clause (iii) of sub-section (1) shall be
kept in the custody of the forest officer not below the
rank of a forast ¢’'@rd or village hecadman until an order

of his disposal is received.
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15« If any person contravenes theo provisions of section 3
or 11 or of any of the terms and conditions of a permic
igsued under clause (), (@) or (2) of sub=scction (2) of
section 3,-

(a) he shall, on conviction, be punished with impri-

sonment which may extend to one vear or with fine which may
cxtend to one thousand russzes or with both; and when the
offence is a continuing one, with a daily fine not exceeding
one hundred rupees during the period of the continuance of
the offence.

(b) the minor forest produce in respect of which such
contravention has been macdle or such part thereof as the
court may deem fit shall be forfeited to the Central
Governmente : :

Provided that if the court is of the opinion that it is
not necessary to direct forfeiture in respect of the whole
or, as the case may be, any part of the minor forest ’
produce, it may for reascns to be recorded refrain from
doing s0. %
16« Any perscn who attempts to contravene, or abets the
contravention of any of the provisions of section 3 or 11
or any cf the torms and conditions of a permit issued undegr
clause (c), (@) or (e) of sub-section (2) of section 3;
shall be deemed to ve contravened that provision,

17, MNo court shall take cognizance of any ocffence punishabi
under this Act except on a report in writing of the facts
constituting such offence made by any Forest officer not
below the rank of a Range Forest Officer or by a police

‘officer not »low the rank of a Sub=Insgpector or by such

cther officer as may be authorised by the Administrator,

in this behalf, /Central Government,

18, HNo guit, prosecuticn or other legal proceeding shall

lie against theg/Administratcr, the Corporation, an

autherised officer, an agent or any other employec

in- C“ﬁﬂncthn with the administration of the Unlnn terri-
_,ry o LE Eho e D"’“I"‘tl"aﬂ tof -

any thlng in good faith done or lntﬁnceé to be done in

pursuance of this Act or any rules made thereunder,.

serving

19, It igs hereby declaraed that the provisions of this
Act are for g1v1qg ceffect to the policy of the State
towards securing the principles specified in article 46
of the Constitutzon.

. contde.11l/=
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Powar +to 20¢ (1) The Afministrator may, by notification in the
make rules. Of ficial Gagzotte, make rulcs to carry out the purposes of

this Act,

(2) In particular and without prejulice to the
generality of the foregoing power, such rules may b2 made
to provide for all or any of the following matters, namelyi~

(2) the authority by which and the manner in which a’
permit may be issued undgr clauses(c), (d) and (e) of sub-
section (2) of section 3%

o (b) the other manner in which the price fixed under
2 sub=section (1) of section 4 shall be published under sub=
section (2) of that szctiong '

(c) the factors that may be prascribed under clause
(£} of sub-saction (3) of section 4; -

; (d) the procedure to be followed in making appointment
i . of an agent under scction 6g

: (e) the manner in which the functions of the Committee
' shall be permformed undar sube-section (4) of scction 7 and
’ allowances to which the members of the Committee shall be

entitled under sub=scction (5) of that section; '

el . (£) wmcgulation of payment of charges payable to a
2 person under sub=gsection (5) of scction 9,

(g) the quantity exceeding which the grower has grown
the minor forest nroduce for the purnose of being liable
tG be reogistcred under section . 11, the fees to be paild for
beoing registered, the manner in which his name and address
shall be registersd under the said section and the officer
cmpowveraed to kecp the register for the registration of
growers under the saild section

(h) any other matter which ie to be or may be prescribe
under this Acte

(3) In making any rules under this secticn the
Administrator may direct that a breach thereof shall be
punishable with fine not exceeding one thomsand rupees
and when the offence is a continuing one, with a daily fine
not exceading one hundred rupees during the continuance
of the offencae.

Indian Forest 21« Hothing contained in the Indian Forest Act, 1927 shall

hct not to . apply to any minor forcst produce in respect of matters VT
apply to minocr for which provisions are contained in this Act. of
forest produce = 13980
O purpuscs contdeeel2/=

coverer under : -
this Act.



http://uncier.section.il/

-$128=

95, (1) If any aifficulty arises in giving effect t

the provisions of this Act, the administrator may maka
such order, not incongistent with the provisions of this
Act as may appcar to it to be necessary, for the purpose

of removing the difficulty?

Provided that no order shall bc made under this
sub-gection after the oxplry of a period of two YE3ars
from the appointed day.

(2) - Omitted.

/T, U=11015/13/842UTL (172)_/
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